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-€95008.

12. Inchafge, Map Sales Office, Cl) 
Director, North Eastern Circle, 
Survey of India, P.B. No. 89, shil- 
kxtg-793001.

13. Incharge, Map Sales Office, C O
O.C. No. 31 Party Survey of India, 
Phule Nagar, Alandi Road, 
Pune-411006.

14. Incharge, O .C. No. 94 (AM) Party 
(Svy. Air), ‘A* Block, 2nd Floor, 
Pushpa Bhawan, Madamgk Road, 
New Delhi-110062.

15. M/S Balgovind Kuber Das & Co. 
Sales Division 273 Gandhi Road. 
Ahmedabad-380001.

16. NewOrderBoak Co. Aeise Bridge, 
Ahmedabad.

STATEM EN T-W

Details of State/Tourist Map brought out 
by Survey of India on various dties/ 
towards in the States of Assam and 

Gujarat

State Map

(i) Dadra & Nagar Haveii, Gujarat and 
Maharashtra (English) 1st Edn. 
1977 (1.5 m x 1.2 m ) Price Rs. 8

(ii) Arunachal Pradesh, Assam, 
Manipur, Meghalaya. Mizoram. 
Nagaland, and Tripura (English), 
2nd Edn. 1984(oAm x 1.0m)Price 
Rs. 4.00

State Map Series

p )  Gujarat (EngKsh), 1st Edu. 1990. 
Price Rs. 12.00

Tourist Map Series on 1:50,000 scale

(iv) Ahmadabad, 1st Edn 1990. Price 
Rs. 12.00

Guide Mps

(v) Nagaon, 1st Edu. 1980 Prioe Rs. 
11.00

ITranslatiorU

Allotment of S.F.S. Flats by DDA

4424. SHRI MOTILAL SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the procedure being followed by 
Delhi Development Authority for making al­
lotment of fiats under the Self-Financing 
Scheme;

(b) the procedure for the caceHation of 
alotted flats;

(c) the number of alotted flats conceited 
and realotted during the last two years under 
the Self-Financing Scheme (SFS) and the 
number of complaints received in this re­
gard; and

(d) the efforts being made to solve these 
complaints and to remove corruption in allot­
ment?

THE MINISTER O F STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The alloca­
tion d  flats under the Sef Financing Scheme 
is made through draw of lots lor every sepa­
rate release of flats keeping in view the 
seniority of the eiigbie registrants in each 
scheme and on the basis of choice of locality 
indicated by the registrants in the application 
form tor the allocation of Self Financing fiats.
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Demand cum aBocation letters are is­

sued to successful registrants for making 
payment and completing their formalities. 
After completion of flats, the allottees who 
have made the payment and completed other 
formalities, are considered for the specific 
allotment of flats.

(b) The allotments are conceded on 
account of non-payment of instalments in 
time and non-compliance of stipulated pro­
visions/formalities by the aBottees. The 
restroation of allotment is considered by the 
competent authority on the merits of each 
case However, in the normal course, the 
restroation cannot be made in case the allot­
tees has failed to make the payment of 5th 
and final instalment within the stipulated 
period.

(c) and (d). Information is being col­
lected and wiii be laid on the Table of the 
Sabha

[EngBsh]

Amendments to Housing by-Laws of 
DDA and MCD

4425. SHRI JA G A T VIR SINGH 
DRONA: Wai the Minister of URBAN DE­
VELOPMENT be pleased to state:

(a) whether the Housing By-laws of 
Delhi Development Authority and M.C.D. 
have been revised and amended with a view 
to allow larger covered area and also to 
compound small defaults by the house 
owners; and

(b) if so, the details thereof?

THE MNISTER O F STATE IN THE 
MINISTRY O F URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The MCD has emanded Appendix ‘O ’ of 
BuSding Bye-laws 1983vide is  Notification 
No. F.8/2/90-LSG dated 13th December,

1990 allowing excese coverage upto 20% 
per floor (upto maximum of 450 sq. ft.) and 
infringment of setbacks upto maximum uf 
2ft. to be compounded on pay merit of fee to 
be laid down of the Commissioner. How­
ever, the amendments brought out by the 
MCD are being reviewed.

M SAT Based Disaster Warning 
System

4426. SHRI RADHIKA RANJAN 
PRAMANIK:W9I the PRIME MINISTER be 
pleased to state:

(a) whether the Government have set 
up or propose to instal INSAT based Disas­
ter Warning System receivers in the cyclone 
prone coastal regions of West Bengal and 
Orissa;

(b) if so, when and the detaHs thereof;
and

(c) how many of them have already 
been installed and the places where these 
have been installed?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir.

(b) and (c). It is planned to install 15 
Disaster Warning System (DWS) receivers 
in West Bengal and 15 in Orissa by mid- 
1992. It is also proposed to install 25 Disas­
ter Warning System receivers each in West 
Bengal and Orissa during the VIII Five Year 
Plan Period.

Early Clearance to Projects Pending for 
Ctoarancs

4427. SHRI RAMESH CHENNITHALA: 
Wilthe Minister of PLANNING AND PRO­
GRAMME IMPLEMENTATION be pleased 
to stale:


